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In the @entral Administrative Tribunal : Hyderabad Bench

At Hyderabad

0.A, No, 1589 of 1997

DATE OF ORDER_: 1-7-1998

BETWEEN
G. Radhakrishnaiah ' . PP Applicant
AND

1. Union of India represented by its
General Manager,
S.C. Railway, Rail Nilayam
Secunderabad,

2. Chief Personnel Officer
S.C. Railway, Rail Nilayam
Secunderabad, '

3. Senior Divisional Personnel Officer
S .C . Railway

Vijayawada. : voe Respondents
Counsel for the Applicant - Shri J.M., Naidu
Cc;unsel for the Respondents - Shri V. Bhimanna
Coram 3

The Hon'ble Shri H. Rajendra Prasad -  Member (A)

The Hon'ble Shri B.S, Jai Pérameshwar - Member (J)
(Order Per Hon'ble Shri H. Rajendra Prasad, -Member (A)

None for the Applicané. ‘Heard Shri Vv, Bhimanna

for the Respondents,

The Applicant is aggrieved by the rejéctioh of
his son's éandidature under .8 one-~time measure deﬁiced
by the South‘Céntral Railway to ﬁhe wards of serving
gmployees who opted for voluntary retirement and who_had
more than two yeafs of service left over for their nomal
retirement on superannuation, This measure was intended
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to wipe out a number of supernumerary steam surplus posts
then in existence. It is, however, now revealed that

the Applicant did not retire on voluntary basis, and

had less than the requisite number of years of service left
to derfive the benefit ! of such voluntary retirement,
The three officials with whom he compares his -~ case.
stood on a different plane inasmuch as they had more than

2 years of service left on the date of consideration of
their cases and had been duly permitted to retire

voluntarily after completing 20 years -of qualifying service.

It is evident from the reply filed by the
Respondents that the Applicant did not fulfil the basic
criteria laid down for the concession of'appbintment of

wards under the one-time dispensation. His case was duly
considered and his request was, therefore, rightly

turned down.

There is no merit in the case, The C,A. is

disallowed, No costs.
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(B.S. Jai-Pa (H, Rajendra Prasad)
ﬂ’f,,ff’ﬁéﬁber () . - " HMember (A)
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Copy toie

1,
2e

3.

4.
Se
6,
7.
8.

SIT

The General Managerx, S.C,Rallway, Rail Nilayam, Secunderabad.

The Chief Personnel Officer, S.C.Railway, Rail Nilayap,
Secunder® ad. ]

Senjior Dét¥isional Personnel Officer, S.,C.Rhilway, Vijayawada,
One copy to Mr, J.Me.Naidu, Advocate, (CAT., Hyd.

One copy to Mr. V,Bhimanna, Addl,CGSC,, CAT., Hyd.

One copy to HHRP M(a), CaAT., Hyd.

One copy to D.R.{A), CAT., Hyd.

One duplicate copy.
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TYPED BY g CHECKED BY

COMPARED BY APPEOVED BY

1

IN THE CENTRAL ADMINISTRATIVET RIBUNAL
. _ HYZERABAD BENCH AT HYLERABAD

1 i

THE HON'BLE MR.,JUSTQICE
. . 1

VIOE—CHAT RMAN
AND

THE HON'BLE MR.H. RAJENDRA PRASADsM(A)
DATED: B - -1908. |

l

O“R‘BE'R/JU DGMENT :
I
M- .' \.a-!\a @ ] | -
3
D.A.NO. /S % C( %29—‘
+ T.A.No. i (w,p. )

&

‘Adm ted and Interim .directions

Dismisked. L

Dismis ed as withdrawn.
Dismisséd for Default,
OrderedAre jected.

NO corderlas to costs.
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